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.pp1icant(s) 

ResPondent(s)  

Advocates for the app1icant() 

C 
for the Respondent(6) 

Office Notes 	
Date 	Courts' Orders 

'20-9-96 	None present for the appli- 

cant. List for consideration of 

1 drn1ssion on 2796. 

This 	4.1 

. 

F 	
im 	 Mend3er 

C. 
 

J) 	344gg 	
,27-9-9,6 	None for the applicant. 

bated 2- ... .. 	 Learned 	d1,C.G.S.C. Mr.A.K. 

0 	Choudhury for the respondents.' .- 

6 ' 

Rc:L1rgs<9/% 	 List for consideration cjf 

Admission on 11-11-96. 
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O.A. No. 206 of 1996 

21.11.96 	
Learned counsel Mr. S-Sarma for the 

applican 

Mr. 	A.K.Choudhury, 	learned 	Addl. 
C.G.S.C. for the respondents 

Perused 'the Contents of the application 

and relief. sought. Heard Counsel for both sides 

for admission The applicant has submitted this 

application seeking an order on the respondents 

to grant him temporary status and absorb in Group 

D posts with all consequential benefits. He has 

submitted representation dated 24.7.96 Annexure 

(D2) to the Director General, Alldia Radio, 

Akashbj, Bhawan; Par1iaen Street, New Delhi * 
through 	proper, 	channel 	.'equesting 	for 
regularis0 of his setvice froñ the date of 

hi initial appojntm with 'all consequential  
service benefjtsThi •epresentatjon is Pnding 

disposal of respondent No7.,2 of this application. 
The app3 itjdn e'3s•i be admitted at this 

4 

stage but it is disposj of with the .dirtion to 

the respondent No. 2 to dispose of the 

representatjonQf the applicant dated 24.7.96 on 

merit within 3 (three ) months from the date of 

receipt of the copy of this order. Liberty to the 

ppl cant . to approach this Thibunal again if he 

is aggrie with the order of, the respondent No. 
2 on his representation. 

The application is disposed of. No 
order as to costs. 

Copy of the order be supplied to both 
the counsel of the parties. 

Member 

S 

S 

S 
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IN ThE CNTR?L 	MI9IR'IV TRIB:GUi-tiTI 

O.A. 	 GL 

ETEEN 

ri J.. Ra, 
Casual Labour (Mali) 
All Idia Radio , hillong station, 
Shillong. 

I. Union bf India, 
represented by the .ecretary 
to the Govt. of 'India, 
Ministry of Iformatioi & Broadcasting 
New DeThi-1. 

Di'rector General, 	- 
All India Radio, 
Akashbanj Bhawan, 
Parliament street, 
New Delhi- 110 001. 

tation Director, 
All India Radio, hiilong tation, 
•2hillon,Meghaiaya. 

.Reondents 

DETA:L3 OF xrrL1CftTION 

l ?aricu1ars of ordesa,çjiyist which this 
olicatiq 	 / 

Tje instant arrIication is dirccted not 

/ aca.nst any particular order but is rpfe'maJjn-o 

, grievances agaiist the apathy shown by the respondt 

• •...2/- 

I 



- 

.1 	
5 

	

- 	 in respect of the benefits admissible to the applicants 

uderrUieS as Casual Labour a.demed.refU5a. to 

• 	. ' 	 conferrig teorarY status. 

BUN 

The app] icianc declareS that the subject 

maLter of the instant a?plicaiOfl is within tl'e juristhc- 

	

S

S 	

i_ 	 S 

U-on of this Hon'ble Tribunal: 

Ta 

5.  3. LIMIThTIO:- 	
S 

S 	 applicant further declares that the 

apl1caciOfl i fl.led atbn the Lirnitat.LOQ. perLod prescrib€ 

uflder sec. 21 of che AdmlnlSLratlVe rC buna1 AC, 1985. 

S 	 •' 	
.5 	

. 	 S  

4'. 

 

- 	 rmat the applicant 	c4izen o India 

and s entitled cc all the riqht 	doriVle9eS 

güara7teGd by he C.nsciUciO' oE Sd1a and the laws 

framed thereunder from time to time. 

4.1 th at the aop*ficant staLes that he h been iorkiflg 

as Caaual L abqUr (Mali) w.e.:E 14.11-r5 on paent 

- '•. 	 S 	 of 	35/- only 	under the ttiofl Director, pCr day  

All India Radio, Thillong 3tatiofl, Thillong and 

	

L • 	 ' 

S 	
discharging his duties. with, due dilligence 	intaiüng 

- S . 	 - 	
- 	 5•' 	

5 	 . 	

' 	 ......3/- 

	

• 	
• 	 : - 	

. 	
- 	

( ' 5 5 	 • 

• 	 - ---S 	

• TTV 

• 	 - 	 S 	

• 	 -S 
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his integtity at all times to the satisfaction of all 

coicerned and continuing a such.' The aointment letter 

of the' ap1icat has been misplaced and even after due 

search 4i6 could not make it - ava.ilable H0wever, a copy 

of letter No. SHG - 29 (S)/94_/1 441. dated 31.5.94 issued 

by th tatio Directorj hillong to the Director General 

All India Radio Akashbhani Bhawan;  Parliamt .treé't 

• 

	

	New Delhi- 110 001 dealing wit'All the subjedt if any at 

engagement of - aRY Csuäl Labour, has dealt with the 

matter stating that the ?'1icant a1oigwith other were 

4 sponsored through Employnent Exchange and after due proces 

of selection he has been engaged as mali and he has been 
I. 

engaged only daily wage basis for more than 340 days 

• 	in a year since 19B6 t  and expressed his-esrie to regularise 

him as Mali (Gardener). 	 - 
/ 

Copy of the lett da° -ed 31.9.94 

• 	is annexed hrih and marked 	• 

as 

4.2,. 	That the applicants •tates that he has the rec'ui- 
• 	. 	• 	•• 	 • 	 so 

site nuither of working days in a. year/as to get the 

Denefit o temporary status as well a benefits adrnissible 

under the relevant ules and also as ocr the directions f 

• 

	

	laid •down by the Ape: Court.. ie Petitioner Crave Leave 

of t14 Hon 1 ble Tribunal w.e.f. to the relevant rules 

• as well as the decisions of the Apex Court in support of 



-4- 

this contentjon. 

4.3 2IaL the alicant 	states that after 	soonsored 
by, the Local Emloyrnen': Exchange he was selected by the 

duly foamed 	elec±on Committee and a formal a'-)pointment 

letter was 	issued to him but the said apointment letter 

could not 	be traced as he had to cift from the house he was 
lodged which was but by accidental fire-, 

4.4. 	That the  ar'piicant states that as a Casual Labour 

(Mali) he has to discharge the duties of Mali as well ae a'pear 

from the duty chart of Grou B Ytaff (Casual Daily Tage) 

with effect from 1.1.9. to 18.11.94" havino holidays an  

;undays and cond taurday and genral holidays. 

A Co of duty chart of Gr. B is 

annexed here-wi th and marl:ed as 
'r 

4.5 	That the applicant states that he has acc'uired the 

required knotledge In malntaln'ng Home Flqwr Gardense and 

Lawns and have passed himself, worthy of. Mali Job and practices 

of Gardening and its maintenance. He has been issued a certificate 

) 

	

	dated 16.1.91 by the tation Director, All India Radiom Thillong 

about his profiency. 

copy of the ce'-tificate dated 
4.6 

!6.1.9t is annexed- herewith and 

,ma:ckcd as 

4.6 	 at the a?licants states tha: the aplicant 	.. 

has b?en worzing as Mali from the year, 1983 continously wikut 

break on daily,  wage basis of F' 35/- per day and even after -. . . SI 



• 

• 	 S 

AL 
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• comoleting the reqired number of 24 days work in a year 

he has not been extended the minimum of the daily rates 

of pay on need basis as entitled to him by virtue of 

"CaSUal Lhours (Grant of tetflDOrary 2tatus and R 6gularisa 

tiori ) $cheme of Govt. of India, 1993, which has come 

into effect from 1.9.93 and Industrial; emloyment (standing 

Orders) Act, 1946 invokes that "those daily rated (7rkman) 

who have actually worked for not less 240 ays in any 

period of 12 months should be trap.sferred to regular 

establiShment w.e.f the first day of the month following 

the 12 months ofthe said period" 

4.7 	That the applicant states that he made a 

representaiofl dated 30.3.92 followed by reminders dated 

20.2.96 and 24.7.6 but that have not been able to evoke 

any fruitful result and ore çuite silent over it. 

Copy of the representations dated 

30.3.92, 20.2.96 and 24.7.96 

are annexed h.ewith and marked 

as NN P1t. 

That the ap1icant states that he was initia--

ily appointed as Mali alongwith others and some vacant 

posts were of permanent nature and as such 1. is duly 

entitled to and eligible for pay'ent of pay and a1lowancea 

w.e.f. the date of appointment under FR 17(1) but despite 

that the applicant 1as been utilised /engaged as daIly 

wage basis. 	 • 

4 .9 	That the a'Dplicaflt states that he has been 

working under tatiofl Director, AIR Siilong since 	• 

r 14.11.95 without any oreak and with any prospect o 

S 	
•; 



S 	
S 

S 	

S 	 \ 	

S 
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S 

improvement jnhis service career and the just and 

iinimum equitable relief he claims is confthrrnent to 

temporary status' pending absorption in Gr. '' Posts as 

per -Governments own cheme. 

4.10 . 	That the applicants states that,when his 

S 	 persistent pursuations -by repeated representations, 

• 	before the competent authority for consideration of his case 

for granting him the lesser benefit and conferment of 

• 	temporary status and further absorption in Group - D 

ost 'could not evo p 	 ke any impetus h has no other 

1ternative - efficacious, remedy then to anproach the 

Hon' tie Tribunal.  

4.11 	That the alicant states that the relief 

as- pred frb' the applicant is a.funamental right and 

denial of the samq amounts to infringement of the same. 

5. 	GROTND5 FOR RELIEF:- 

S 	i.. For that the applicant has been working for 

• 	. 	. 	- several years with any break and tl -ierefo±e his 	
S 

• ' 	-. 	prays for his service security and future 

benefits thereon. 

i. For that the arplicant has been worl - ing w.e.f.. 

14.11.95 he has notben granted temporary 

status and regularisations thereafter to Group 'D' 

S - 

	

	 post with minimum pay Scale on need bais prescribed 

for such sdrvices. 
S 	 S .  

. 	 S 

- • 	

S 	 I:•-- 
- ...- 
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 For that the Central Government by its Scheme 

Casual Labour?rs (ct of temporary status 

and Regularisation) Scheme 1993 	requires that 

the services of Caua1 Workers like that of 

the a.pplican.€ be regu.iarised with certain 

conditions which are satisfied 	bNT the apnlicant.. 

 For that the Industrial employment 	(StaiUng 

orders) Act,  1946 provides for regularisation 

• of the services 	of Caual Labourers similar to 

the applicant. 

 For that the applicant wa-s sponso:ed through 

employment Exchange and hs been selected by 

• duly Constituted 	election Committee and has 

been anpoirtedagainst•ermanent rost  as such, 

he is entitled to all the benefits as oer Rule. 

 For that the applicant has fulfilled the 

• eligibility criteria as such he is enttled to 

the nbenefit of regularidation. 

 For that the in any view of the matter 
• 	

' the deniál of temporary status 	s well as 

regulairsation amounts to violation of 

?onstitutional rights 	which requires to be 

set right 

6. 	DETI QFREIEDIES EXHAUSTED:- 	- 

That the anplicant deciaresthat he has taken 

S 



N 

recourses to all the remedies available to him 	and has 

failed to get any relief 	and as such there 	is no alternative 

remedy open to him then to approach this 	n' bi e Tribunal 

7. 	MATTLRS NOT PREVIOULY FILED OR PEDING BEFORE 

NY OTHER 	RT OR TRIE1ThL: 

That the e  anzblicant declares that he has hot 

previously 	filed any application writ petition or sui 

re arding the matter in respect of which this aDplication 

• 	has been made,, before any court,authority or other benc1es 

of this Hon*ble Tribunal, nor any such 	alication writ 

petition or suit is pending before any of them. 

RELIEFS SOUGHT FOR:.- 

Under the facts and circumstances stated 

• 	 above the applicants prays for the following reliefs ....... 

i) 	To direct the respondents to confer on the applicant 

the minimum;  just and equitable benefit of temporary 

status and further absorption in Gr.IDt  Post 

and to pay salaries at par with regular Gr.D 1  

employees including other service benefits. 

• 	 ii) 	?ass any otherorder or orders as Your L0rdships 

may deem fit and prooer 	considering the facts and 

circumstances of that case. 

i-u) 	Cost of the application. 
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9. 	TEfl MQ- 

Pending dispos1of this .O.i., the above 

:- 
named applicant prays foran interim order directing the 

resondeflt toconsder the 	case of the applicant towards 

confirment of terrporary 	 there 

after alongwich consequential seiCe benefts. 

An index sutnary ShO?Ting the particui ars 

• 	

of 	the doumefltS is enclosed. 	 - 	 - 

S 	 - 	
/ 

• 	 11. 	RTICUL$R$ OF THE_i.P.O 
S 	

S 

i) 
I.P.O. 	1O 	.....09 	346828 

Dateof issue :_ 29.8.96 

iii) Issued front :- G.p.O. Gauliati 

• 	 S 	 iv) Paya.l&àt 	Gauhati. 

12. List of enthstre9- 
S 	

* 	 A8 stated inthëlnde 

Verification..... 

S 	 - 	 - 

S 	
• 	 - 	 - 	

.5 	
S 

.•• 	

- • 	 • 

• 

S 	 • 	 - 	 - 	

- 	 S 	 - 
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• 	 VERIFICATION 

I, hri Jay Kant Rai, •/o Ganesh Rai aged 

about 29 years R/o •hil1ong working as ?asual Labou 

• 

	

	(Mali) 	in the All India Radio, :hiliong station, 

Shiliong, Meghalaya, do hereby solemn1z affirm and declare' 

that the statements made in paragraphs 1 to 4 and 6 to 12 

are true to my 1nowiedge and those made in paagrphs S 

are true to my legal advice and I have not suppressed any 

material facts:- 

/ • 	 • 

And 1 sign this verification on 

this the 14 th 	Day of september, 1996. 

Applicant 

I 	- 	 - 

0 

I 

-: 

I 

4 



ANEXtTFE-' 

SPEED POST 

COT!FLjEiTTIAL 

Government of India 
All Id1a Radio, hil1ong 

* 	Heçjhaiaya 

'!Slo.SHG.29(5)/94-G/ 	 •Dated,Shillong 

	

• 	 the 31st Aug.'94 

	

• 	•• To, 

The Director, General, 
All India Radio, 
Akashbani Ehavan, 
Parliament - 110 101. 

ub- EJGTGEENT OF C?ASU2L LJ3OUR - REGAPJDrTG. 

•Keping the exigencies of worksin view cacu.al 
laburs were engaged for execution, of time bound wOks 

/ 

since 1985. The local Employment EKchánge was then ar,roached 

to sponsor registered candidates. Interviews were held at 

certain intervals in wiich the following candidates were 

	

-' 	 selected and panel was drawn in order or merit. Out of 15 

(fifteen) candidates s'-onsored only seven were selected 

in which the.First, the .Second, the Fourth and Fifth 

candidates have got job in some offices. The candidate 

who was placed on the tl4rd position has been egagod b' this 

$tation from time to t±frte sInce 1986. The name is Iuldeep 

Kaur 	 No.W-1161/86 now running 33,years 

of, ge. The was engaged ondáily wages basisfor over 24 : ays 

in a year. Thother one is hri Jaiant Ri who has also 

been enraged on daily wage basis for more than 240 Days 

in a year since 1986. 

In the light of Government of Indias policy to 

A teteth providèSae drinking water to all citizen.5 it is ;roposed : 

to recjularise mt. L:aldip Iaur as Water Carrier (Gr -D) Post. 
AO S 

°: 	.' 	 • 	 • 	 ., 

I 





ANNEXURE-B 

Goverrnent o India 
ll Ia Radio, Thillong, 

DUTY CHART OF GROJP B STAFF (CASU3.L DAILY UAGE) WITH EFPECT 

FROM Dt. 01.11.9 to 15011.94 	 / 

1.. 2mt 'Mary Nangknrih ;- 	7uptd'.., Enginee/SD(Coi1'iatiOP) 

2. Smt Rita Singh 	 AJD. (000) PEX(C-ordination and 

progress section, 

3.S nt Minalia i'1ar& 	- AC/PEX (13) 	E 

hri Yrhia Rao 	/ :- IEX (H) LX (T) PEX (K) & PE(( 	) 

1iri elm3.ah 	 :- Nec:s ect1n from 16.11.94 to 
V 	

30th Nov. $94• 	 V 

hri'Ajit Thaa 

	

	:- News ction Erom 16.11.94 to 30th 

'Nov. '94 

.7. ShriJ.K, Roy 	' 	- Mali. 

V 	 8. Thri Bràhemdeó Rai .:-il1 clean tahles chaiE etc. 
• 	 ' 	

. 

9. hri uraj Pandey :- will won' as mali and attend to 

grotlp D' s wo1cS in the 2nd Floor.' 

to. .Shri Dev Rem Torjee : Look after aaiwala job 

1.B. They have been given holidays on sundays an& second 

saturday'and on genera.l-.holday). 	 . . 1. 

• 	 VV 	 ,, 	 V 	 . 	' 	 t' 

VVVV•V 	 V • 	 •, 	 •• . V 	 V 	 •' 	
V 	 • 	 - 	 ., 	 • V 

Copy to - 

J) çjO Director, (2) Super intending Engineer, 

V 	 • 	 •. 	 .. 	

. AIR, 3hillong. 

3) Ac (Co.) (4) Accountant (5) AT./ 

L11-  71",  '7-1-1-  

- 6) ASD (000) 

V 	
'•V 	

•\ V 	

V 	

V 

Noiice,Board.... 
 

LOvoeate 
 

	

V 	 • 	 V 	 • 	hri, Jai Kant R.i . 	. 	. (IV.SINGH) 	V  ••' V  

V 	

• 	 V 	 V 	 ' V 
	

V 	 PROGRESS EXECUT 
F or D 



• 1, 	•- 	 .. 	- 	 .. 

• 	 -' 

.4 

A:NExrJRc 	
Office-24153 SW CODE_03.64 	 - 
• es. -23550 

B. TqiJAiIA 	 I  
t3tationDirect 	- 	 . 

OVERNMET OF INDIA 
POST BOX NO. 14 

LL INDLk RADIO : SHTLLOG - 793 001 

Dated 16.1.91 

• 	¶[WIOM. IT MAY CONCERN / 
- 

	

• 	 ,_ 	 - 	H 

• 	This is to certify that Sliri aykánth 

Rai so of late Ganesh Rai '  aresident of villago- Christian 

Basti, Pyntharmkhrah, Shillong is pesoaliy knowi to me. 

•o far Ikow be bears an ece1iet moral charactr. 

• 	'- He isvy good in main'taining Home 

Flwer Gar'den and Lawns. He, has proved himself worthy of Maii 

	

. 	 . Job.. and practices of, ciardening and its,ma •
ntence. iwish 

	

H 	him all Success in lie ri Ral is - not related to -me. 

• 	 . 	 • 	 • 	 - 

- 	 ( 4 	 - 	 • 	 • 	 . 	 - 	 - 

1.l.9l • * 

• 	• 	• 	. 	. 	•' . 	• 	. 	. 	. 	(B. ThANNAWIA)- 
-: . 	 • ' . 	 •. - - . 	 Station Director, 

All Ifldia  Radio, Iullonc. 

-, 

4 	
• • • 0 

	

• 	 . 	 .- 	

*• 	 . 	 - 	 . 	 - 	 . 	 - 

- 	 •'' 	 . 	 - 

$ : . 	 - • 	
I, 	 , 	 • 	

. 

Advocate 

• 	 -. 	 - 	 . 	 , 	
- --• 	 II 



FAMNE" 'I", RE-D1 

'4 

ANNExrJa-D. 

The station Director, 
All India, Radio 1 	Shillong. 

, 

I beg to state that I have been working as a casual 

Mali for this station since a lonç time wut 	all sincereity. 

since the post.of Mali is likely to be filled up 

on a regular basis, I shall ever remain obliged if my case 

is considered wi bh sympathy. 

ipray to your 	ir to consider the case of appointing 

me on a rgular basis which will provide a security to me and  

my family,' and I assure you that I shall attend to my'work 

with 	equal, if not greater, sincerity and honesty. 

- 	 - 

Yours faithfully, 

(J.X. Rai) 

- 

Mali (casual) 

- 

Christian Basti, 

Pyntorumkhrah1 

• •ShiIlong,3O.39 2  

1 

•- 

- 	 . 

- 



FA 

.ANTEX;R_D 1 

To, 	 - 

The Station Director, 
All India Radio ;  

	

hillong. 	i 

sir, 	 - 	 S  

t7ith due respect I beg to ihformhtion you that 

I. am working in this department w,ef I4.1.85asa Casual 

Worker (Mali) Ps 35/- per day and although above ii years 

alead passed but I have not been regularisea rioi get a 

regular post. 

= 	/ 

• 	-' • 	
Ih thIs connection I beg, to informatibri you 

that I have got nine famUy members who are wholly depended 

on rae and I 	could riot earn their forday properly 

in th± low inome. 

A such I request you to give the scale of any 

Group 'i Post on appoint me s a regulaf post of Group 

• 'D' fT1Ch actof ur kindne 	Ishall eáin ever 

	

gthatful to you. • 	 S 	 - - 

• Thanking YOU;;. 	 • 	Yours faithfull1 

-. 	 •• 	 Z.-% 

(JAY KANT RAY) 
MALI 	• 

/ 

MYQCQte. 	-• 	• 	 - 

• 	
S 	

•\• - 	 •. 	

/ 

• 	 • 	 • 	

.• 	 S - 	 - 	 • 

• 	 .• 	
•_. 	 • 
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ANEXPRE-D2 

To, 

• The Director General, 
All'.india RadiO, 

• Alashbharli Bhawan, 
parliament.treet, 
New Delhi. 

(Through oroper Ciannel') 

• 	 ' sub:- Praye'r for regularidatioflof the service and payment 

of all arrear dues. 

} 

I beg to state tre following line's for .your kind 

'consideration and favourable orders- 

rha.t .si.r, 	I was 'initially appointed as Mali w.e.f. 

• 14.11.85 on 	ament of Ps 35/- (Rupees thirty five only) 

per day and I have since then been working uxider the 

"taton Ditector 'All India 	continously with the saUs- 

• faction of all my superiors officers and.have never falter 

• in official service to the Departmental to th 	best of 

my capacity.  

That my service on the post aforesa±d an appointment 

• 	
' on 14, 11.85. has 'beer oxtened continously without any 

• 	
. break/interruption inany relevant point of time 

• 	 , 
particular on the basis of the performnace of my service 

• and 	t may be added here that he has never been warned 

or reprimanded 	even once for these years and I have ever b 

been 	reposing 	deen trust and urderstanding believing 

oenefits that the good will and since service would count 

in the long run.. 

3, 	That I have submitted number of 
representations to 

all concerned through proper channel in due deligency  
Att 

p'raying for regularisation of my 'service.. 

£avoea e. 
But all ill luck would have i' 	uptil now my. 

dream has not pass over the success. 

.• 	
. 
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4. 	That Sir, I. beg to state further that it has 
only 

been enjoined upon as a mandory provisionS duly mark 

enshrined in the Industrial EmplOyment (Standing orders) 

Act 1948 dt. .15.1.82 that those daily rated (Workmen) 

who have actually worked for not less than 24P days (2o 

hundre fr'rty) Days in any period of 12 (twelve) months 

should be transferred to the reaular establishemefltW.e.f. 

the first day of the month zollowing the 12tn months of the 

" said period. The ga if tere is any, in their employment 

subsequeit to the date of such regularisation should be 

treated as leave or (Superannüary posts in the regular 

establishment may be created if necessary for all this 

purpose. It needs to be ipentioned that in Geological Survey-

of India as well as in P & T and other Depts and other no-

Idustrial sedtor this provision now been invoked for the 

benefit of the employees. 

That sir, I beg to state further that in 

or in the.tate P.W.D. :fl the alike Dept'. even the workcharç 

staff are allowed the same pay scale and all other aliowance 

as may be due and admissible to regular staff lending 

gülarisatiofl of their •  service but as ill luck would 

J 
-- have it, i. havnot been granted the pay scale and other 

allowances as may be dè and 2admissible. 1 

That Sir, in Geological Strvey of India,P&T and other 

departmnt of Govt. of Ipdia t ose of casual employees who 

are engaged daily wage basis is granted and other al1oiance 

.alonwith facilitiesOf leave. 

That sir, I was initially appointed on daily wage along 

with other wile some post of Malis were vcant and those 

vacant posts were 1ErTanent and as such I was duly entitled 

to and otherwise elicible. for ayreflt of pay and 

Attested. 
allowances with effect from the date of my apt intmènt 

order under FR 17 (i) but a ill luck woul have it, I have 
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been/kept in as an employee on daily wage basis without any 

ground whatsoever. 

8. 	T1-1at Sir ;  my candidature was duly sponsored through the 

employment exchange and I was duly appocinted to the 

substarx,tiathve post of Hall on 14.11.85 which I was found suitable 

f or the post in all respects. 

9 	That Sir, t beg to state further that it is setled 

law that whenever anybody appointed even on adhoc/temporary 

basis, and my candidature was duly sponsored through the employment 

excharrge and 'as such I am duly enti tied to and otherwise 

eligible for regi.ilarisatiofl in service 

at Sir, I beg to state that the President/Governor has 

been duly authorised to make rules regulating the conditionS 

of service of the Central and state Govt. employees under 

Aricle 309 of the Consti.tution Qf India and the Government can 

always issue a.dministrtiVe instruciors to cover the gap 

where no statutory ruleexists or fill up the gaps where the 

rules are silent on any particular point and the conditions 

of service can be regulated by the Bxecutive Instruction 

coverirxg my fate also (vide Article 53,73,154 162 310 entry 

70 of the •Uion list and entry 41 n the StateList ibid. 

That lir l  I beg to state f'rther that I have.not been 

granted the •benefit of casual leave, and other leave as well 

as Medical facilities tilidate for no fault, of oxn. 

- 	12. 	¶at. $Ir,' in other D epartments of the Government 

a consolidate pay is granted to iche employees W'OSC services 

have not been regularised and the rjrevalnt rate of daily 

S 

Avoc 	-. 	 S 



iage is 'also far. higher in other D eparthients and at'leaSt 

by this time the authorities could have cranted me consolidated 

pay as is dmisible in other Dpartrneflt 

That sir, as ill luck would have it. I have been 

allowed to work Only for 20 days 
in a month w.e.f. i.g.88 

which is. highly iregu1ar and illegal. 

Aat sir, some regular posts of Malls are vacant in 

the hillong tatior' of All India Ra.io and as such I coul4 

have, been amointcd to the regular post on humanita4a1 and 

• avocatiVe considCrati0fl. 

That the CasuaI/ailY raed employees 
apointed 

• 

	

	on or before 1.7.84 is 
now being treated as month1yrated 

establqsbrneflt employees oi payment fixed pay of 78000 

• 	P.M. without allowance w.e.. 01.0i.90 and such catecories of 

the employeeS arealso entitled to annual increment till 

-'their regulriSat.Ofl o service and upon reulariSati0fl they 

are put into the minimumtieCa].e'0f 'ay applicable th the 

loiest group cadre under the Govt. of India and they are also 

entitled. to and otherwise e1iib1e for other benefit of 

serviCe ef avi1able to the regular. Governflt servants of 

the c orresponding cadre'and such categorL of casual 

• and daily: valid emp1oyeeS,a auomatiCallYe to be 

reua1aried after completion of 10 (ten) yeasserviCe 

çuite In keeping. with judgeiGflt and order passed by the 

• Hon'bl'. ipremê Court in Dhaa' s Disrict literate 

daily wage employe'eS A$soiCatiofl and 'ther - Vrs - State 

• o zarnatcaafld others 1990 (2) '  $C 396 = 

A tt 
.. 16. 	

That sirm I beg to state. further that my family 

ese, 
of nine.mCmbers and it is humanl: irnoossible on my 

y members uule.ss my service Advocate . • part to survive wifh my fam2. l 
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is regulariSe and ifat I have already been stranded bath 

financially and oTherwise due to non/ret,,ularisazion of my 

service. 

17. 	2hat sir, I have submitted this reresefltati.Oa 1eoSiflg 

deepest faich in your benevolence for racjulariSation of my 

service' wish and cherish the good desire that I shall get 

justice. 

I view of the facts stated above I 

would pray tiat you woi'.ld be hind enough 

consider my case very sympatheticallY 

on humanitarian and evocative consider-

ation and pass necessary order for 

rcgulariatioiof my ser1'ice 

date of my first ppoinrneflb 

w.e.f.1'L.11.5) 	o: ii:ig - ton': 

of all the arrear dues and grant me 

further other beef it oE service for 

which act of your indnss I shall ever 

remain grateful. 

Dated, 	Thillong, 

ThG24th July, 1996'. 

Y0urs faithfully, 

iZ'N17 RAY) 
All India Radio, Thillong 
.tatiofl, Thiliong. 

. 	 copy foTarcicd to 
* 

• 	
- 	1) Te 	ircctor General, 	.l 1ndi 	Radio, ahvafli Dhawafl, 

arlimcnt 	trect 	.Delhi. 

-2) The  De:uty DircCtor General, 	ll Iiia Rdio, C1wahati. 

3) The i tation Director, All India, Radiom 	thi).long. 

• (J7r 

Iali IR 	Thillong. 

..,. 

Advocate . 	 . 


